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Smt, Rremxg@hrgk Prema Chose

Shri M.L,Paswan, Registrar Incharge
é‘gx’
Defectgin col.2l of the scrutiny .
-1 : .
report ha¥enot been removed, List it on 15.5.96
for removing the defectf,

,0%/ N

( M.T.Paswan )
Registrar Incharge\

Shri, M, L, Paswan, Regi strar Incharge,

..0.

Learned Counsel for the applicant is present,
Defects have not been removed. The applicant is directed.

to file a Misc, petition for condonation @f delay if any.
Let 04, 0C6, 96 be f‘ixed for removal of defects. i

" ( M. L Pagwan )
" Registrar 1/C

’

Shri M.L,Paswan, Registrar Incharge

Learned counsel for the applicant is
present. Defects have not been removed, List on
5.7.96 for removing the defects.

| ( M.L.Paswan )
Registrar I/c




96 Shri M.I..Pasv;van, Registrar I/c
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67 >¢ 3ﬁ GQ;NL Defects have not been removed.

%\“’ o 4
( M,L.Paswan ) -

¢ 5/18,7.96

PKL
6./ 2.8.96.
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)5 List on 18. 7 96 for removing the defects.
Reglstrar I/c

Shri, M, L Paswan, Registrar Incharge.

® %0 %

- g%i.‘
Del

Learned Couns sel. for the app%ipant is absent,

item no. 21 has been removed, MA filed fbr condonat

delay, let the & case be put u before the fon’ble Bel
) s G owns fb‘P 0&_&&0"7 o \
for hearing on admission, fixing 02,08, 96, ' “*

P

(M. L, Paswan )
Registrar I/C

Nohe_fon,the parties. ‘

Let it be adjourned to 19.8.96 for admission

hearing .

) ) \‘ " \L-f - "
(N,K."Verma)| -
membar (A)

|
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0A - 359/96

7.) 19.8.96., Shri Parmeshuwsr Prasad,'the lgarned counsel for the
 applicant. |
| Heard. Issue notices to the rep ondents returnable

within six ueeks. Llst this case on 4. 10.96 for admlsSLOn

Tkl

/ces/ - - : (VK. Verma)

Member (A)
;Q QAD 8. / 8.10.96, None for the applicant. . '

Shri M.P, D1x1t on behalf of Shri Ldllt Kishore,
. Rddl. Standlng Counsel for the respondents.

hearing.

As prayed for on behalf oF the respondents, Four
- weeks time is alloyed to flle uritten statement., List

this case on 29,11.96 for hearing~on admissi on,

(D. Purkayastha)
Member (J)




97/29.11.96

SKJ

10/3.1.1897,

MBS,

a7

11/20. 1. 1997

Vo MPS.

O.A.: 359/96

Counsel for the applicant : Shri P.Pfdééﬁ;
counsel for the respondents : Shrl M. PANIxit. o
Heard learned counsel for ‘“aé applicant .

as well as the ounsel for the respondents Learned
counsel appear ing 'on behdlf of the respondéents has.nok
objeutlon for admission of the application subject to
c,:,‘ondition that res_po_mden‘_;s may be allowed to file W/s
within 3 weeks from mow,

2. -Admit,

3., ReSpondonts to fJ.le their W/s within 3 wee‘ks
from now, Rejoinder, if any, may be flled by the applllcdnt

within two weeks thereafter,
4. List on 03.01,1997 before the Reglstrdr for

completion of pleadings.

P O A S R ' (Ds-PUTY ai;'astha)
T S R T L a Member (J)

The -ledrned counsel for the applicant is

present. Nom e for the respondents. W/s has not

been-£iled, Put up om 20.1.1997 for W/s,

P |
( M,L.Paswan )
Registrar I/c"

|
heen filedas W ’

None for the parties. W/s has no

Put up on 4.3.1¢97 for filing W/s./

( S.p.Sinha )
Dy.Registrar I/c

{ |
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12/5.3, 1997

MPS.'

13/15, 4, 1997

MPS,

»
14/14, 05 97

y CBS/

0.2, -358/96 S

None for the parties. W/s has not yet

been filed, Put up on 15.4,1997 for filing W/s
as & last chance, ' ' % g ,,J‘()‘

( SoP.Sinha )
Dy. Registrar I/c

The learned counsel for the @pplicant is

'preSent None for the respondents. No W/s has

yet been filed though sufficient time wis given

therefore. In the circumstances, let it be listed

before the Hon'ble Bench for direction on 4,5,1997,
( s.2«8inha ) .

Dy.Registrar I/c

The learned counsel for the applicant states that copy
of the Wfs served on him taday. Let the same be filad
in the office also, Rejoinder may be filad w it
weeks thereafter, '

List for direction on 36,07.1997,

in two

v /

VN

(VeN.Mehrotra)
vice-Chainman

15,/ 16.7.97. Shri P Prasad, the counsel f@ tle applicant.

Shri J.N. Pardey, the Sr.Stamiing Counsel for the
respordents.
The learned comsel for tke applicant states that

the applicant Smt. Prema Ghose has already been appointed
on compassionate ground and so the present OA has become

infructuous. He may ke permitted to withdraw the sane,
This OA is acoormingly disposed of as withcﬁzwn.

(v .N.. Mehrotra)
VvV ice~chaiman



